VIDEO CONFERENCING RULES @

_ Preface
Whereas it is expedient to consolidate, unify and streamiine the procedure relating to use of

video conferencing for Courts; and
n exercise of its powers under Article 227 of the Constitution of India, the High Court of ___

maxes the following Rules.

Chapter | - Prefiminary
1 These Rules shall be called the "Ruies for Video Conferencing for Courts™

(i) These Rules shall come inte force on and from such date as the High Court may

notify in this behalf.

2 Definitions
in these Rules, unless the context otherwise requires:

(i) “Advocate’ means and includes an advocate entered in any roll maintained under the
prowsions of the Advocates Act. 1961 and shall also include government
pleaders/advocates and officers of the depafmlémbfpxdsacuﬁm.

(i) “Commissioner” means a person appointed as commissioner under the provisions of
Code of Civil Procedure, 1908, or the Code of Criminal Procedure, 1973 or any other

law in force,

(i) "Coordinalor” means a person nominaled as coordinaior under Rule 5




(v) “Courr” includes a physical court and a vitual Court o tribunal. @

(v) “Court Point” means the courroom of one 0f more placas whete the Court is physically
convened, or the place where a Commissioner or an ivjuinng officer holds proceedings

pursuant to the directions of the Courl

(vi) "Court User" means a user participating in court proceecings through video conferencing

at a Court Paint.

(vii} “Designated video Conferencing Software means software provided by the High Court

from tme to tme 1o conduct wideo conferencing.

(i) “Live Link” means and includes a live television link, eudio-viceo electronic means or
other arrangements whereby a witness. while physicaly absent from the courtroom 1S
nevertheless wirtually present i the courtropm by remote communication using

reennology 10 give evidence and be cross-examined.

(ix) “Remote Point” s @ place where any person of persons are required to be present or

appea’ through a video hnk.

(x) ‘Remote User" means a user paricipating i court proceedings  through wdeo

conferencing at a Remote Point.
(xi} “Requirad Person” includes
a  the person whose deposition or siatement is required 1o be recorded. of
b. person in whose presence certain proceedings ar2 to be recorded o conducted.
f

¢ an Advocate who intends 10 examing a witness, of
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d. any person who 1s required o make submissions before the Court; or

e. any other person who Is permitted by the Court to appear through video

conferencing.

(xii) “Rules" shall mean these Rules for video Conferencing for Courts and any reference 10

(i)

(v)

a Rule, Sub-Rule or Schedule shall be a reference to a Rule, Sub-Rule or Schedule of

these Rules.

Chapter Il - General Principles

General Principles Governing Video Conferencing

Video conferencing tacilities can be used at all stages of judicial proceedings and
proceedings shall be conducted by the Court.

All proceedings conducted a Court by wayo! video conferencing shall be judicial
proceedings and all the courtesies and protocols applicable to a physical court shall
apply to these virual proceedings. The protocol provided in Schedule | shall be adhered

o for proceedings conducted by way of video conferencing.

All relevant statutory provisions applicable to judicial proceedings including provisions of
ine Code of Civil Procedure, 1908, Code of Criminal Procedure, 1973, Contempt of
Courts Act, 1971, Indian Evidence Act, 1872, and Information Technology Act, 2000,
shall apply to proceedings conducted by video conferencing.

Subject to maintaining independence, impartality and credibilty of judicial proceedings.
and subject to such directions as the High Court may issue, Courts may adopl such

technological advances as may become available from time 1o ume.




\v

(v}

(vin)

The Rules as applicable 10 a Court shall mutats mutandis apply 10 a Commissioner /‘ %

appained by the Court 10 record ewdence and [0 an Inquiry officer conductng an \ 7}
nguiry

There shall be no unauthonised recording of the proceedings by any person or entity

The person defined n Rule 2(X) shall provide dentity proot as recognised by the
Goverrment of Inaia/State Governmentunion Terntory 19 the Court point coordinalor via

personal emai. In case identity pruot 15 not reagily avaiiable the person concerned shall

turnish the following personal detals. name. patertaye anc permanent address, as

also temporary address if ary.

Minimum Requisites for Video Conferencing

The following eguipment 1S recommended for conducting proceedings by viceo conferencing at

the Ceurt Point and at the Remote Point

(1 Desklop, faptep o smartphone wath intermel connectiay and prnier,
(i) Dewice ensunng uninterrupted power supply.

() Camera,

(iv) Microphones and speakers.

(v} Display unit;

(vi) Document visualizer,

(vii) Adequate seating arrangements ensunng privacy:

(viit} Adequate highung,

{ix} Avaiability of a quiet and secure space. and

{(x) Prowision ol & firewall

=
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5.2

5.3

Preparatory Arrangements

(®

There shall be a Coordinator both at the Court Point and at the Remote Point from which

an Advocate or any Required Person 1s 10 be examined or heard.

in the civil and criminal Courts falling within the purview ol the district judiciary, persons

nominated by the High Court or the concerned District Judge. shall perform the functions

of Coordinators at the Court Point as well as the Remote Point as provided in Rule 5.3.

The Coordinator at the Remote Paint may be any of the fallowing:

s

| Sub = Where the Advocate or Required Person

The Remote Point Coordmator shall
be:-

An olfsctat of an Indian Consulaie / the
relevant Indian Embassy / the relevant
Hsgh Cernmassmn of india

_ wncenmd District Judge

Any authorized o#actat nomnazed by the |

e

Any auﬂmzad official nominated by he i
Chairperson or Secretary of the concerned !
Dlsmcl Legal Services Authority. ;

—
The concemed Ja:t Superintenaent or*
Officer in-charge of the pnsm

 ———— - s P e e A

Medical Superintendent or an official |
| authorized by them of the person in charge l
. of the said hospital ‘

L Rule [ is at the tollowng Remete Point:-

53.1 Overseas
; &&2 Court of another state or union territory mﬁnn

' the territory of India

'j 5.3.3 | Mediation Cemre or office of District Legal
f | Services Authority (including Taluka Legal |
g Services Ccmnmee)
{ 534 | Jaz!ofﬁnsoﬁ

535 | Husaﬁat Public or Private, {whether run by
| i the Central Government, the State
1 Government, local bodies or any other
j person)
| 536 Observanon Home, s;)ecnamome Children’s

| Home, Shelter Home, or any instituion

| referred 0 as a child faciity (collectively

| referred to as child faciities) and where the

| Required Person is a juvenile or a child or a
l person who is an inmate of such child facility.

s st

The Supennsendml or Oﬂacer in chmge ol
that child facility or an official authorized by
them,
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537

T

538
l

539

5.3.10 |

5%

w(*mcn s Rescue Homes, Psuleu on Homes, | The Supenntendent or Officers In-charge
Shelter  Homes, Nan Nikelans 0 any | Lof the women's faclty o an offical
nstitution retered o as a women's facility | . authonzed by them.
Lcoliactwely referred {0 as women's *amlmes} l

R B DN — o
in cusiody, care or employment of any other | The 5upenmendem or Officers in- cha;ge 1
government office, organization of institution | of the irstiutional facility or an official |
(t.ollpcmety referred 10 as  institutional | authorized by them.
iacltues i

ST .‘.',.. . - S~ PR

When a r{equsred Person 15 at any of the | The concarmeo Court wall formally request

Remote Points mentioned m Sub Rules 531 | the Distrect Judge n whose junsciction the '

10 5 38 and wdeo conterencing faciliies are ! Remote Foint hies to appont & Coordinator |

not available at any of these places for and 1 provide a wdeo conferencing |
facility frem proximate and suitable court *
premises

| The concerned Court may appoint any
ﬁ person deemed fit and proper who is ready |
. and willing to render thew senvices as a g
Coofdinatar to ensure thal the proceedings |
are conducted m a tar, impartai and
| independent manner anc according to the |
| directions 1ssues by the Court i that
| behalt

in case of any other person

et

The Coordinators at both Court Points and Remote Points shall ensure that the
minimum reguirements set out in Rule 4 are complied with, so that the proceedings are

conducted seamiessly.
The Coordinator at the Remate Point shall ensure that

551 Al Advocates angior Required Persons scheduled 10 appear in a paricular
proceeding are reacy at the Remate Point designated for video conterenting al

igast 30 minutes before the schedulec tme

552 No unauthorsed recording device is used.




5.6

5.8

5§53 No unauthorised person enlers the video conference room when the video

conference 1S in progress.

554 The person being examined is not prompted, futored, coaxed, induceg of
coerced in any manner by any person and that the person being examined does
not refer to any document, script or device without the permission of the

concerned Court during the course of examination.

Where the wilness to be examined through video conferencing requires or if 1t is
otherwise expedient to do so. the Court shall give sufficient notice in advance, selling
out the schedule of video conferencing and in appropriale cases may transmit non-
editable digital scanned copies of all or any par of the record of the proceedings 10 the
official email account of the Coordinalor of the concerned Remote Point designated in

accordance with Rule 5.3.

Before the scheduled video conferencing date, the Coordinator at the Court Point shall
ensure that the Coordinator at the Remote Point receives certified copies, printouts or a
mﬁcowatﬂmm@mm:mmanmmwoim:mdm
proceedings which may be required for recording statements of evidence, of for
reference. However, these shall be permitted to be used by the Required Person only

vith the pernussion of the Court.

Whenever required the Court shall order the Coordinator at the Remote Point or at the

Court Point 10 provide -

5.8.1 A translator in case the person to be examined is not conversant with the official

language of the Court.




5872 An expen In sign languages in case the person 10 be examined is impaired in

speech and/or heanng.

(¥ 2]
bad
fad

An interpreter or a special educalar. as the case may be, in case a person 10 be

examined (s differently abied, either temporarily or permanently

Chapter Hll - Procedure for Video Conferencing

6. Application for Appearance, Evidence and Submission by Video Conferencing:

£l

6.3

64
4.

Any party 10 the proceeding of WItNess, save and except where proceedings are initiated
al the nsiance of the Court may Move & request tor video conferencing. A party of
vitness seeking a video ConNerencing proceeding shall co so by making a request in the

form prescnibed in Schedule il

Any proposal to move a request 1 for video conferencirg should first be discussed vl
the othar party or parties 10 the proceeding, except where not possible or nappropriate,

for example in cases such as urgent applicatons,

On receipt of such a reguest and upon heanng all concerned persons, the Court will
pass an appropriate order. While aliowing & request tor video conferencing (especially
for recorcing of evidence) the Court shall ascerain as 1 whether such an apphication 1S

filed with an intention to impede a farr inal or (o deiay he proceedings,

In allovang a reguest for wideo conterencing, the Cour may also fix the schedule for

conyening the video conferencing.

o




8.5

6.6

in case the video conferencing event is convened for making oral submissions, the order
may require the Advocale or party in person 1o submit writlen arguments and

precedents, if any, in advance on the official email ID of the concerned Court.

Costs, if directed to be paid, shall be deposited within the prescribed time, commencing
from the date on which the order convening proceedings through video conferencing is

received.

Service of Summons

Summons issued te a witness who is 1 be examined through viceo conferencing, shall mention

the date. time and venue of the concemned Remote Point and shall direct the witness 1o attend

in person along with proof of identity or an affidavit to that effect. The existing rules regarding

<ervice of summons and the consequences for non-atiencance, as provided n the Code of Civil

Procedure. 1908 and Code of Criminal Procedure, 1973 shall apply with respect to service of

summons for proceedings conducted by video conferencing.

8.1

Recording of Evidence

Any person being examined, including a witness shall, before being examined through
video conferencing, produce and file proof of identity by submitting an identity document
ssued or duly recognized by the Govemment of India, State Govemment, Union
Territory, of in the absence of such a document, an affidavil attested by any of the
authorities referred to in Section 139 of the Code of Civil Procedure, 1908 or Section
297 of the Code of f.':nminal Procedure, 1873, as the case maybe. The affidavit will inter

alia state that the person. who 1S shown to be the party o the proceedings or as a




8.3

8.5

8.6

£x
-

winess. 1s the same person, who is 10 depose al the virual heanng. A copy of the proof
of enmy or afhidavit, as the case may e, will be made available to the opposite party. (fﬂ;\}
/

The person being examined will ordinanly be examined during the working hours of the
concerned Court or at such time as the Court may deem fit. The oath will be

administered to the person being examined by the Coordinator at the Court Point.

Where the person being examined. or accused 10 be tned, 15 in custody, the stalement
of as the case may be, the tesumony, may be recorded through wideo conferencing.
The Court shall provide adequate apporunity 1 the under-tral prsoner 10 consult with

iheir counsel before and after the video conferencing.

Subject to the provisions for examination of witnesses contaned in the indian Ewdence
Act 1872, before the examination of the witness, the cocuments, if any, sought to be
refied upon shall be transmitied by the appiicant to the witness, so that the witness
acquires familiarnty with the said documents. The applicant wal file an acknowledgment

with the Court in this behall

it a person is examined wih reference 10 a partcular cocument then the summons o
witness must be accompanied by a duly certified photocopy of the document. The
oniginal document should be exmibited at the Court Point i accordance with the

deposition of the concerned person being examined.
The Court would be at liberty to record the demeanour of the person Deing examined.

The Court will note the chjections raised during the depositon of the person being

examinad and rule on them,




8.8

The Court shall, as a measure of abundant caution, obtain the signature of the person

being examined on the deposition sheet once the testimony stands concluded. The

signed deposition sheet will form pant of the record of the judicial proceedings. The

signature of the person being examined on the depositon sheet shall be obtained in

either of the following ways:

88.1

8.8.2

If digital signatures are available at both the concerned Court Point and Remole
Point, the soft copy of the wranscript digitally signed by the presiding Judge at the
Court Point shall be sent by meolﬂclm e-mail 10 the Remote Point where a print
out of the same will be taken and signed by the person being examined. A
scanned copy of the statement digitally signed by the Coordinator at the Remote
Point would be transmitted by official email of the Court Point. The hard copy of
the signed deposition sheet will be dispatched after the testimony 1S Over,
preferably within three days by the Coordinator at the Remote Point 1o the Court

Point by recognised courier/registered speed post.

If digital signatures are not available. the printout of the transcript shall be signed
by the presiding Judge and the representative of the parties, if any, at the Court
Point and shall be sent in non-editable scanned format (o the official email
account of the Remote Point, where a printout of the same will be taken and
signed by the deponent and countersigned by the Coordinator at the Remole
Point. A non-editable scanned format of the transcript so signed shall be sent by
the Coordinator of the Remote Point to the official email account of the Court
Point, where a print out of the same will be taken and shall be made & part ol the

judicial record. The hard copy would also be dispatched preferably within three

11
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515 Where a Required Person is not capable of reaching the Court Point or the Remote

8.16

Point due to sickness or physical infirmity, or whose presence cannol be secured
without undue delay or expense, the Court may authorize the conduct of wideo
conterencing from the place at which such person is located. In such circumstances the
Coun may direct the use of portable video conferencing systems. Authority on this
behalf may be given to the concerned Coordinator and/or any person deemed fit by the

Coun.

Subject to such orders as the Court may pass. n case any party or person authonzed by
the party is desirous of being physically present at the Remote Point al the ume of
recording of the testimany, such & party shall make its own arrangement {or appearance

frepresentation at the Remote Point.

Exhibiting or Showing Documents to Witness or Accused at a Remoate Point

If 1 the course of examination of a person at a Remote Point by video conferencing, It 1S

necessary tc show a document to the persen, the Court may permit the document (0 be shown

in the following manner.

8.1

8.2

if the document is at the Court Paint, by transmitting a copy or Image of the document (0

the Remote Point electronically, including through a document visuahizer, of

i the document is at the Remate Point, by putting it to the person and transmitting a
copyfimage of the same 1o the Court Peint electronically including through a document
visualizer. The hard copy of the document counter signed by the witness and the
Coordinator at the Remote Point shall be dispatched thereafter to the Coun Point via

authonzed courierfregistered speed post.
13




10.

101

10.2

10.3

10.4

10.5

Submissions by Required Persons

The Actvocate or Required Person, shall address the Court by video conferencing from

specified Remote Point on the date and tme specified in the order issued by the Court.

If the proceedings are camed out from any of the Remote Pant(s) (in situations
descrived in Rules 5.3.1 to 5.3.9] the Coordinator at such Remote Point shall ensure
complance of all technical requirements. However, 1f the proceedings are conducted
trom a Remote Point falling in the situat.or contemplated under Rule 53.10. such as an
Advacate' s office. the Coordinator at the Court Point shall ensure comphance of all

iechnical requirements for conducting video conferencing at both the Court Point and

the Remote Point

The Coordinator at the Coun Point shall be in comtact with the concerned Advocale or
the Required Person and furnish guidance 10 them n regard 10 te tulfilment of technical
and other requirements for executing a successful hearng through viceo conferencing.
any problems faced by such Remote Users shall be resolved by the Court Point
Coordinator. The Count Point Coordingtor shall inter aha share the hink of the video

conferencing hearng with such Remote Users

The Coordinator & the Court Point shall ensure that any document of audio-visual files,

emaited by the Remote User. are duly received at the Court Point.

The Coordinator at the Court Point shall also conduct a tnal video conferencing.
preferanly 30 minutes prior o scheduled video conferencing in orger (¢ ensure that all

the technical systems are in working condition at both the Court Point ang the Remote

Point.

14




106 Atthe scheduled time, the Coordinator at the Court Point shall connect the Remate User

to the Court.

107 On completion of the video conferencing prbceeding. the Court shall mention in the
order sheet the time and duration of the proceeding, the software used (in case the
software used is not the Designated Video Conferencing Software), the issue(s) on
which the Court was addressed and the decuments If any that were produced and
wansmitted online. In case a digital recording is tendered, the Court shall record its

duration in the order sheet along with all other requisite details.

10.8  The Coun shall also record its salisfaction as 10 clarity, sound and connectivity for both

Court Users and Remote Users.

109 On the completion of video conierencing, if a Remote User was of the opinion that they
were prejudiced due to poor video andfor audio quality, the Remote User shall
immediately inform the Coordinator at the Court Point, who shall in wrn, communicate
his nformation to the Court without any delay. The Court shall consider the grievance
and may declare that the hearing (o be incomplete and the oppesite party may be ésked

1o re-connect or make a physical appearance in Court

11, Judicial remand, framing of charge, examination of accused and Proceedings
under Section 164 of the Criminal Procedure, 1973,

111 The Coun may, at its discretion, authorize detention of an accused, frame charges in a
criminal trial and examine the accused under Section 313 of the Criminal Procedure,
1973 by video conferencing. However, judicial remand in the first nstance or police

remand shall not be granted m_r_ough-vide_u conferencing.
15




11.2

12.

L3

[ #%]

iz, 4

12.2

et

"2

o

The Court may, at its discrelion, examing a wilness or an accused under Secton 164 of

the Criminal Procedure, 1973 by video conferencing.

Wherever any proceeding 15 carmed out by the Court under these Rules by taking
recourse 10 video conferencing, this shall specifically b2 mentioned in the order sheet.
Eurthermore, 1t shall not be necessary to obtain the physical signature/thumb impression

on any document. of any person who Is nct physically prasent before the Court.

Chapter IV - General Procedure
General procedures

The procedure set out hereafier in this chapler s without predudice 1o the procedure
indicated elsewhere in these Rules qua specific instances in which proceedings are

conducted via video conterencing.

The Coordinator at the Court Point shall ensure that wdeo conferencing s conducted
only through a Designated Video Conferencing Software. However, in the event of a
technical glitch during a given proceeding, the concerned Court may for reasons to be
recorded permit the use of a software other than the Designated Video Conferencing

Software tor wideo conferenang in that particular proceeding.

The dentity of the person 10 be examined shall be confirmed by the Court with the
assistance of the Coordinator at the Remote Point In accordance with Rule 8.1 at the
time of recording of the evidence and the same must be reflectad in the order sheet of

the Court.

15




124

125

126

127

128

12.9

in civil cases, parties requesting for recording statements of the person (0 be examined
by video conferencing shall confirm to the Court, the location of the person, the
wilingness of such person lo be examined through video conferencing and the
availability of technical facilities for video conferencing at the agreed upon lime and

place.

In eriminal cases, where the person to be examined is a prosecution witness or a court
witness, of where a person to be examined is a defence wilness, the counsel for the
prosecution or defence counsel, as the case maybe, shall confirm to the Coun the
location of the person, wilingness to be examined by video conferencing and the time,

place and technical facility for such video conferencing.

In case the person to be examingd is an accused, the prosecution will confirm the
location of the accused at the Remote Point.

Video conferencing shall ordinarily take place during the court hours. However, the
CounmaypassmbiedﬁuemcmcefWMeumgmsd\eduieoiwﬁeo

conterencing as the circumstances may warrant.

it the accused is in custody and not present at the Court Point, the Court will order a
multi-point video conference between itself, the witness and the accused in custody 10

facilitate recording of the statement of the witness (including medical or other expert).

The Coordinator at the Remote Point shall be paid such amount as honorarium as may

be directed by the Court in consultation with the parties.

17




13.

Costs of Video Conferencing

In the absence of rules prescribed by the concemed Cour, the Court may take nto

consideration following circumstances when determining and/or apportioning the costs of video

conferencing

134

13.2

13.4

14,

14.1

in ciminal cases. the expenses of the video conferencing facilty including expenses
involved in prepanng soft copies ! certihed copies of the coun. record and transmiting
the same 10 the Coordinater at the Remote Paint, anc the fee payable (o translator /
interpreter / special educator, as Ine case may be, as alsu the fee payable (0 the

Coordinator at the Remote Point, shall be barne by such party as directed by the Court.

In cvil cases, generally, the party making the request ior recording evidence, through

video conferencing shall bear the expenses.

Besides the above, the Court may aiso make an order as 10 expenses as it considers
appropriate, taking (N0 account rules . instructions regarding payment of expenses (0

the complainant and witnesses, as may be prevalent fror tme (o ume.

it shall be open to the Court to waive (ne COSIS as warfanied in & given situauon.

Conduct of Proceedings

All Advocates, Required Persons, the party in person and/or any other person permitted
by the Court to remain physically or virtually present _{heremat:er collecuvely referred 10

as participants) shall abide by the requirements set out Schedule L

18




14.2 Before the commencement of video conferencing all participants, shall have their @

oresence recorded. However, in case a participant is desirous that their face or name be
masked, information to that effect will be furnished to the Court Point Coordinater prior

1o the commencement of the proceeding.

143 The Coun Point Coordinator shall send the link / Meeting 1D / Room Details via the email
i / mobile number furnished by the Advocate or Required Person or other participant
permitted to be virtually present by the Court. Once the proceedings have commenced,
no other persons will be permitted to participate in the virtual hearing, save and except
with the permission of the Court.

144 The participants, after joining the hearing shall remain in the virtual lobby if available,
until they are admitted to virtual hearing by the Coordinator at the Court Point.

145 Participation in the proceedings shall constitute consent by the participants to the
proceedings being recorded by video conferencing

145 Establishment and disconnection of links between the Court Pint and the Remote Point
would be regulated by orders of the Court.

147 The Court shall satisfy itself that the Advocate, Required Person or any other participant
that the Court deems necessary at the Remate Point or the Court Point can be seen and

heard clearly and can clearly see and hear the Court.

148 To ensure that video conferencing is conducted seamlessly, the difficulties, if any.
experienced in connectivity must be brought to the notice of the Court at the earhest on

the official email address and mobile number of the Court Point Coordinator which has

18




been furnished to the participant before the commencement of the virtual hearing. No

complaint shall subsequentily be entertamned. K g‘j}
(A2,
\_\‘_M - p.

15, Access to Legal Aid Clinics/Camps/Lok Adalats/Jail Adalats

151 In conformity with the provisions of the Legal Services Authoriies Act, 1987 and the
laws in force, n proceedings related to Legal Aid Clinics, Camps. Lok Adalats or Jail
Adalais, any person who at the Remote Pointis in Jail or Prison shall be examined by
the Chairman / Secretary of the District Legal Service Authority of Taluka Legal Service
Committee or Members of Lok Adalais before passing any award or orders in

accardance with law.
157  Such award or order shall have the same force as i it was nassed by the regular Lok

Adalat or Jail Adalat

153 Copy of the award or order and the record of proceedir gs shall be sent to the Remole

Pont.

16.  Third parties to the case

161 Third parties will be allowed to remain present during videc conferencing upon a specific
order heing issusd by the concerned Court £ach Court shall be guided by such general
or special orders made in that regard by the Chiet Justice of the High Court i exercise

of thewr administrative junsdiction.

15.2 Where, for any reason, a person unconnected with the case Is present at the Remote

Point, that person shall be identified by the Coordinator at the Remote Point at the start
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of the proceedings and the purpose of the presence of that person shall be conveyed 10
the Court. Such a person shall continue 1o remain present only if ordered so by the

Court.

Chapter V - Miscellaneous

17.  Reference to Words and Expressions
Words and expressions used and not defined in these Rules shall have the same meaning as
assigned 1o them in the Code of Civil Procedure, 1908, the Code of Criminal Procedure, 1873,

information Technology Act, 2000 and the General Clauses Act, 1897.

18.  Power to Relax

The High Court may if, satisfied thal the operation of any Rule is causing undue hardship, by an
order dispense with or relax the requirements of that Rule to such extent and subject o such

conditions, as may be stipulated to deal with the case in a just and equitable manner.

19.  Residual Provisions

Matters with respect to which no express provision has been made in these Rules, shall be

decided by the Court consistent with principle of furthening the interests of justice.
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Cad

SCHEDULE | /.
( AS

All pariciparts shall weas sober atiire consistent with the dignity of the proceedings.
Advocates snall be appropriately dressed In professional attre prescribed under the
Advocates Act 1961, Polce officials shall appear in the uniform prescribed for police
officials unger the relevant statute of orders. The attire for judicial officers and court staff
will ba as specified in the relevant rules prescribed in that behall by (ne High Court. The

decision of the Presiding Judge or officer as Lo (he aress code will be final,

Proceedings shall be conducted at the appointed dale and tme. Punctuality shall be
scrupulously chservec

The case will be called out and appearances shall be recorded on the direction of the
Court.

Every participant shall adhere 10 the courtesies and protocol that are followea n &
physical court. Judges wll be addressed as “Madam/Sir or “Your Honour”, Officers will
be addressed by their designaton such as “Bench Officer/Court Master” Advocates will

he addressed as ‘Learned Counsel/Senior Counsel”

Advocates, Requrred Persons. parues In person and other paricipants shall keep thexr

microphones muted ull such ume as they are called upor 1o make submissions.
Remote Users shall ensure that thewr devices are Iree from malware

Remote Users and the Coordinator al the Remote Poirt shall ensure that the Remote
Point s situated 0 a quiet location, 1s properly secured and has sufficient internet
coverage. Any unwarranted disturbance caused during video conferencing may if the

Presiding Judge so directs render the proceedings non-esf
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Al participants’ celi phones shall remain switched off or in air-plane mode during the

proceedings.

All participants sheuld endeavour 10 look into the camera, remain alientive and not

engage In any other activity during the course of the proceedings.
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SCHEDULE Il

Request Form for Video Conference
Case Number / CNR Number (if any)
Cause Tile

(%]

3. Proposed Date of conterence (DDIMMIYYYY)._

Locaton of the Court Point{sy._____

L

e

Locaton of the Remate Paint(s):__

¢ Names & Designaton of the Parucipants at the Remote Point.

7 Reasons for Video Conterencing
In the matter of
8 Nature of Proceedings. Final Heanng Moton

Hearng Qthers

| have rééd an'n ynderstocd the ;uuv:gzéns 01" Rj.jlg; tor Video Corterencing tor Courts (hyperhink) ! |
undertake 1o remam bound Dy (e same 10 the extent apphcable to me | agree 10 pay video
 conferencing charges if so. diwected by the Court ’

. Signature of the apphcantiauthonsed signatory.
L Q.alef :

i e o I — oy
B) Hearing:
| Held on (DDMMIYYYY)
 Commencemen! Time
End ume
ENumber ot hours
:C) Costs:
Cverseas ransrission charges if any
To be incurred by Apphcant /Respondent: \
t0 be shared egually
| Waived; as ordered by the Court

| Signature of the authorised officer:
{ Date:








